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medical fee and issued orders to school 
authorities not to charge this fee from 
their students with etTeet from lst 
August, 1965. 

(b) Does not arise. 

(c) Rs. 50,947'03 (details given in 
the statement placed on the Table of 
the House. [Placed in LibraTl/. See 
No. LT-4710/65]. 

(d) Information is available at pre-
aent only regarding the expenditure 
incurred for the m~d ca  scheme dur-
inll 1964-65 on establishment and con-
tlngeneies which totalled Rs. 99,326'06 
paise. 

lInell"" Crude tor Burma Shell and 
E..., Re8neries 

1%68 { Shri P. R. Chakravarti: 
. Shrl P. C. Borooab: 

Will the Minister of Petroleum and 
Chemical. be pleased to state: 

(a) whether the Burmah Shel1 and 
Esso refineries in Bombay wiil be 
supplied with more Indian crude tram 
hithertofore; 

(b) if so, the extent thereof; and 

(c) on what terml? 

Th.e Mlniater of petroleum lind 
Chemicals (Shrl Burnayun Kabl.): 
(a) and (b). The ""pp y has already 
been increased with elTect from 25th 
May, 1965 raising it from about 2250 
tonnes per day to about 3000 tonnes 
per day. 

(e) The terms of 'he increased sup-
plies are the same as before, namely. 
price on the hasis of import parity 
with equivalent crude and transoor1a-
tion lit the cost of f.hC' Oil and Natu-
ral Gas Commi.c;sion to the refineries. 

Research Laboratory, 10rhat 

1%69. Shrl R. Barua: Will the Minis-
ter of Education be ~cas d to stale: 

(a) whether the proposal for 
undertaking the de. ~ and installa-
tion by the Regional Reaearch Lab<>-

ratory at Jorhat for (i) a 30 ton per 
day capacity cement plant and (ii) " 
5-ton per day capacity paper plant 
has been approved by Government 
for execution; and 

(b) whether the economics of such 
plant. in the light of availability of 
indigenous resources have been 
examined? 

The Minister ot Erln.atloD (Shrl M. 
C, Chalrla): (a) .r:d (b). Not yet, 
Sir; both the proposals are being 
examined. 

'Bill Palace' at Trajunlthura (Co.hln) 

1270. Shrl Ralrhunalh n~  Will 
the Minister of Bome Alrai.. 00 
pleased 10 state: 

(a) whether it i. a tact that the 
Cochin Princes' Asnociation has sug-
gested that the 100-acre 'Hill Palace' 
at Trejunithura be utilised for hous-
ing a medical college; and 

(b) If so, the reaction of Govern-
ment thereto? 

The Minister of "yte In the MInis-
try of Home Alral.. (Shrl Hathl): 
(a) Yes, Sir. 

(b) Tne matter Is under considera· 
tion of the Governrr.<nt. 
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Gratulty for Delhi University 
Employees 

11'7&. 8bri aa,hunath Sla,h: Will 
the Minister of Education be pleased 

to state: 

(8) whether the University Granu 
Commission has sanet ioned :1 scheme 
fit gratuity for the D,·lhi University 

employees: tlnd 

~ b) if !IIO, the oetail;,,; thereat? 

The Mialster of Education (Shri M. 
C. ChallA): (a) Government of 

lndia, have, in principle, approved;J 
Contributory Provident Fund-cum-
Gratuitv .<;('hrme and Q General Pro-
vident . Fund-cum-Pension .. cum-Gra-
tuity scheme for the employees "r 
the Central Universi1ip.s including th' 
ni - r~i ~  of Delhi. 

(b) Statutes un 'Lhe subject arC' be-
;ng framed hy the University. 

Oil in Tripara 

r Shri Ralhunath Sinch: 
I Sbri Ram Harkh Yadav: 

InS. ~ 8hri D. C. Shanua: 
I Shri KiDdar Lal: 
l Shrl VI<bwa Nath Paadey: 

Will the Minister of p"troleam 
toad (lbemleaL< be pleaRed to ,tate: 

(a) wbel.her I.here al"(' any proo-
p«'tI of oil in Tripara StaliP; and 

(b) if so. the details t herN,f? 

The MlaIster of Pdroleam and Che-
.tub (SbrI Rumayv .. ltablr): (a) It 
rs too oarly to indicate tbe pro'peet. 
~. eo o~icn  surveys In the eastern 
part 0/ Tripura are ,till in ro~ress 

(b) Does not arise. 

FadJltiea for Deteuua 

r 8hrl Dillen Bbattachary.: 
Ill". J !;hri Kolla VeukaJaJl: 

1 Shri M, N. Swam,,: 
l8hri Lumi ))ass: 

Will the Minister o( Home Allai.,. 
be pleased to .tate: 

(a) whether Government have re-
ceived any representation from the 
Political detenus under thp D.I.R. 
from different prisons demanding 
better treatment and facilities; 'llld 

(b) if so, o ~rnmcn  }'(,action 

thereto.? 

The MlDlster of ·State In tbe Minb-
try of Bome Affairs (Shri ""thi): 
(a) and (b), ReprCflentations ar,~ re-
ceived from time to time> from per-
"ons detained under "uie 30 of the 
Defence of India Rules. 1962. brinR-
in, to Government's notice their grie-
ance~ and complaillis in re~ard tll 

treatment and facilitie5 in jails. In 
case of persons detainpd under orders 
of State o crnmcn ~. 01(' reprtsen-
tations arf' forwarded to them fOJ 

disposal. In c:toe 01 person' det.lined 
under Central Government's o! der~ 

dedsion is taken on the merits of 
~ o  case after clue ~n uiries. 

HindI for Central ao.ernmeat 
F.lIlploy_ 

f Shrl Dlaen Bhatt.eh.ry.: 
L Dr. Raaea Sen: 'sun 

Will the Minister of lIome Affaire 
he pleased to stat.: 

(a) whether Government have iosu-
cd circulars to the officers working In 
the different d.""rtments of the Go-
vernment of India to appear in Hindi 
examination within a """",iHed tim.; 
and 

(b) if .0. the reeetion therdo? 

The DePUty Minister In the MlaIs-
try of Rome Alia"" (Shrl L. N. 
Ml.hral: (a) A copy of Home Mini.-
try's 0lIl"" Memorandum of 20th 
May. 1985. on the Aubject I., placed on 
the Table of thp Hou... [PI.ced in 
Librarl!. See No. LT j4711/65]. 




